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. ‘ i
IO'RIGINAL_ APPLICATION No, 290"  OF 2003 |
this, the 17th day of June 2003. ' |
Ly
HON. MR. RAFIQ UDDING MEMBER(J)
. 1, Kapll Dev, aged about 43 years son ofSri Ram .
-y..-.,‘f,‘ }mlarey, Fes ident of Vlllage Jeeipur, Pos ¢+ Badha-
o Gara, Di.strict eurakhpUr presently Working in

«‘en for sectlon Blgineer Ra.ll Path/Purva, Gorakhpur
L(Grack Man) o

2, ‘ Lallan P ras ad, aged about 45 years son of Ram
PYareY Resident of Village GadaWa, PostMahabf E
| ‘Chhapar, Dis trict Garakhpur.

3"'; Pramod Kumar, aged about 46 years son of LaXml
g Narain Resident of Village Jatepur Dakshin Jata
shanker chdﬂk G rakhpuri

41 Jhamal, aged abodt 54 years son of Ram P rasad
1 Res 1dent of village Harpur, District Ma‘\raJ gand’

5. Ram Bachan, aged about 41 years scn of Sohra£
' Resident of Village Bankati, Pos'c Lok Bidha
;' Pe ethnagar, pis trict Mahraj ganjt“‘

] -
' 6’3 shlv Puj any, aged about 52 years son. of Ran 11
Res ident of Village Bankati Lok Bldhapaeth n,gax
D&s trict Mahraj ganis . " L g
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7. Kush har, aged about a Yeazs son of Garib
; Ré'sident of Village Teeragaon, Post»Manipur
Sandauli Dls trict G)rakhpur.

81 RaJ Kumar, aged about 46 years son of Patandm
| ‘Resident of Vlllage Bawalla colony, Post
phamshala Bazar, District Gorakhpur

9 Basharat All aged about 36 years son of Late
. Lal Mohamm ad Resident of Village Delpar, Pos t
Piprauli, Distrlct Gorakhpur._

J 10; | Ram ‘G ti aged about 45 years Son of Kshen gav,
| Res iden t of sihapar, Post Uttar Tola, SahJ anw a,
Gorakhpur. ' |

11; Bajrangi Mistlra, aged about 45 years son of
.Ram Karan Mlshra, Resldent of Vlllage Khumaipur,
D:.s trict G)rakhpur.

12, Molhu"' aged about 42 years son of Fauzdar,

Res iden t of Vlllage Laxmipu r, Dis trict Mahraj ganj

13, Radhey sShyam, S/o Algoo, B/oVill, Tola churai, Pos t
Mahulan i, sidhharthn agar,
veeees APPLICANTS

BY ADVOCATE SHRI P.K. SRIVASTAVA.'
VER'SUS

1, Un ion of India,. throu gh $ecretary, Mmls try of.
ROV Ry AR .

RaiIWays Bssriiment, New Delhiy

2., Dlvlslonal RallWaY Manager, Nor th- Eas tem Railway

(Kamik), ln cknow
3. As s_,,is.’t,an t ; gineer ( Wes t) Nor th- Eastem Railway,
Go rak hpu i | | ._ |
%3¢, OPPOSITE PARTIES

*

.,‘."‘f" : BY ADVOCATE SHRI ARVIND KUMAR.
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ORDER (ORAL)

BY RAFIQ UDDIN MEMBER(J)

The applicants who are working as Trackman
tihder - Senior * “séction'- ‘Eﬂginééfﬁyv'ﬁhvé3° beén
transferred from Gorakhpur to Lakhimpur-Kheri
vide impugned order dat%d'zz.ll.zooz and have
also been directed to./erieved'with immediate
effect vide impugned relieving ordex\ dated
6.6.2003 (Annexure-1). The applicants\ have

challenged the validity of their transfer order

on various grounds.

2. The learned counsel for the parties have

been heard.

3. It has been stated at the outset by the
learned counsel for the respondents that out of.L3,
five applicants namely Pramod Kumar, Jhamai, Raﬁ
o &Ram Gati
Bachan,xxX Shiv Pujan/have been accommodated at
Gorakhpur vide letter dated 13th June 2003. It'
has also been submitted by the learned counsel
for the respondents that the case of remaining
jéightapplicants may also be reconsidered by the
fespdﬁdents for accommodating them at Gorakhpur
if so directed by this Tribunal.
4. The learned counsel for the applicant has
also pointed out that the representation dated
11.6.2003 (Annexure No. A-5) xbdrix is also

pending for consideration before opposite'party

No. 2.

!

5. URder, the facts and circumstances of the

case, the O.A. is finally disposed of with the
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direction to the Respondent No. 2 to reconsider

the case of‘the remaining applicants namely Kapil
Dev, Lallan Prasad, Kush har, Raj Kumar, Basharat
Ali, X&mKXXﬁﬁ& Bajrangi Mishra, Molhu and Radhey
Shyam%or accommodatlng them_at Gorakhppr in the
lighta” of grounds mentioned in ;. their
representations dated 11.6.2003 within aﬁfperiod
of one month from the.date of communicaeion of
this order. It is also provided .that tili the

suitable order is passed on the representatlon‘

of the applicants, they. will not - be forced to

jOln 55 %hel place of" posting in the Lakhimpur

> \"‘-’v }‘iumﬁi R

Kherl/' NS costs.

MEMBER(J)

Lucknow;dated; 17.6.2003.



